IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-V
(Division Bench)

Item No.-503
IB-300/ND /2023

IN THE MATTER OF:

Canara Bank ....Applicant

Vs.

TRN Energy Pvt.Ltd. ... Respondent
SECTION

U/s 7 IBC Order delivered on 10.12.2024
CORAM:

SHRI MAHENDRA KHANDELWAL,
HON’BLE MEMBER (JUDICIAL)

Dr. SANJEEV RANJAN,
HON’BLE MEMBER (TECHNICAL)

PRESENT:

For the Applicant : Ms. Anju Jain, Mr. Hitesh Sachar, Ms. Anjali Singhvi,
Advs.
Mr. Shishir Kumar, Assistant General Manager of
Canara Bank

For the Respondent : Mr. Rakesh Kumar, Ms. Preeti Kashyap, Mr. Ankit
Sharma, Mr. Yash Dhawan, Advs.

HYBRID HEARING (PHYSICAL & VC)

ORDER

Ld. Counsel on behalf of Financial Creditor is present and submitted that
matter has been settled with the Corporate Debtor, however, certain formalities
are yet to be carried out and therefore, sought adjournment. Ld. Counsel on
behalf of Corporate Debtor is also present. The aspect of settlement has been
recorded in our previous order dated 29.11.2024 and the last opportunity was
given to the parties to file their application for withdrawal. In the interest of
justice, once again last opportunity is being given to the parties to submit their

application for withdrawal, if they so desire. List the matter on 24.01.2025.

Sd/- Sd/-
(Dr. SANJEEV RANJAN) (MAHENDRA KHANDELWAL)
MEMBER (T) MEMBER (J)

Gunjan
10.12.2024



